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[SHR1 JAGANATH RAO] is not so much asstated by the hon.

Member. The press reports may be on the

precautions to see that persons who are likely
to be affected were evacuated from the area
and housed elsewhere. About prevention
of recurrence of such things, I have said
that steps will be taken by the Geological
Department of the State and the Geological
Survey of India to see that such things do
not recur. There is no likelihood of any
threat of slumping of major land blocks
1sewhere in the Kashmir Valley.
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SHRI JAGANATH RAO : When there
is heavy rain and likelihood of flood, natu-
rally people in those areas would be spend-
ing sleepless nights; We can understand
that. But I can assure the House that no
damage was caused to any person.
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SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : It has been reported that
another 1000 people in District Lulipura are
going to be affected and 4 or 5 village in
that district are threatened by the mud that
is coming through. So, altogether a total
number of practically 8,000 to 10,000 people
are going to be affected. What is the Go-
vernment going to do to give them alter-
native accommodation somewhere ? Has
any arrangement been made about that ?
The report says that small children are
suffering very badly in that area due to the
shifting. I want to know whether any
arrangement has been made to provide some
particular medicines and clothing to small
- children.

SHRI JAGANATH RAO: All those
measures that were required were taken
by the State Government, and the damage
caused, according to the State Government,

high side, but all necessary steps have been
taken and will be taken.

12.21 hrs.
PAPERS LAID ON THE TABLE

STATEMENT CONTAINING PRINCIPAL
RECOMMENDATIONS OF THE BERO-
NAUTICS COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : Sir, on behalf of Sardar
Swaran Singh, I beg to lay on Table a
statement containg Frincipal recommenda.
tions of the Aeronautics Committeg,
[Placed in Library. See No. LT—
1164/69].

REPORT OF THE COMMISSIONER FOR
SCHEDULED CASTES AND
SCHEDULED TRIBES

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHUL RENU GUHA]:
1 beg to lay on the Table a copy of the Report
of the Commissioner for Scheduled Castes
and Scheduled Tribes for the year 1967-68
Vols. I and II, under Article 338(2) of
the Constitution. [Placed in Library. See
No. LT—1165/69].

REPORT OF NATIONAL COAL DEVE-
LOPMENT CORPORATION COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : I beg to lay
on the Table—

(1) A copy of the Report of
National Coal Development Cor-
poration Committee. [Placed
in Library. See’ No. LT—
1166/69].

(2) A copy of the Mineral Con-
cession (Third Amendment)
Rules, 1969, published in Noti-
fication No. G.S.R. 939 in
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Gazette of India dated the 12th
April, 1969, under sub-section
(1) of section 28 of the Mines
and Minerals (Regulation and
Development) Act, 1957. [Pla-
ced in Library. See No, LT—
1167/69).

STATEMENT SHOWING TOTAL INVEST-
MENTS OF THE LIFE BUSINESS OF THE
LiFe INSURANCE CORPORATION
OF INDIA

THE DEPUTY MINISTER IN THE
MINSTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : Sir, on behalf of
Shri P. C. Sethi: 1 beg to lay on the
Table a statement (Hindi and English
versions) howing total in of
the life business of the Life Insurance
Corporation of India as on the 3ist
March, 1968 in loans and debenture and
shares in each of the first ten groups
arranged in order of their assets, listed
in the Monopolies Enquiry Commission’s
Report as well as the total investments of
the Life Insurance Corporation of India
in 75 groups mentioned in that Report.
[Placed in Library. See No. LT—
1168 69].

NOTIFICATIONS UNDER SECTION 3 OF
THE ESSENTIAL COMMODITIES
ACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, ARICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : 1 beg to lay on the Table—

(1) A copy each of the following Notifica-
tions under sub-section (6) of sectfon 3 of the
Bssential. Commodities Act, 1955 : —

(i) G.S.R. 2181 (Hindi and REnglish
versions) published in Gazette of
India dated the 12th December,
1968.

G. S. R. 49 (Hindi and English
vesions) published in QGazette of

(i)

VAISAKHA 25, 1891 (SAKA)
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India dated the 22nd February,
1969 making certain amendments
to Notification No. G.S.R.
2181 dated the 12th December 1968.
(ili) G.S.R. 764 (Hindi and English
versions) published in Gazette of
India dated the 5th March, 1969.

G. S. R. 999 published in Gazette
of India dated the 18th April,
1969,

(vy G.S.R. 1000 published in
Gazette of India dated the 19th
April, 1969.

(iv)

The Assam Roller Mills Wheat
Products (Price Control) Order,
1969, published in Notification
No. G. S. R. 1035 in Gazette of
India dated the 23rd April, 1969.

(vi)

The Roller Mills Wheat Products
(Price  Control) Second Amend-
ment Order, 1969, published in
Notification No. G.S. R. 1036
in Gazette of India dated the
23rd April, 1969.

(vii)

The Inter-Zonal wheat and Wheat
Products  (Movement  Control)
Amendment Order, 1969, published
in Notification No. G_ S. R. 1039
in Gezewe of India, dated the 24th
April, 1969.

(viii)

The Cold Storage (Amendment)
Order, 1969, published in Notifi-
cation No. S. O. 1564 in Gezatte
of India dated the 26th April,
1969.

(2) A statement showing reasons
for delay in laying the Noti-
fications mentioned at (i) to
(iii) of (1) above.

[Placed in Library. See No.
LT—1161/69]

STATEMENT SHOWING REASONS FOR
DELAY IN LAYING THE REPORTS OF DE-
VELOPMENT COUNCIL FOR INORGANIC

CHEMICAL AND HEAVY ELECTRICAL

INDUSTRIES

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE.



